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ULATION No. I OF 1910. d 

n further to  amend the  Ajmer h 

Courts Regulation, 1877. 

on may be called the Ajmer 
) Regulation, 1910. 

and in secti-on 11 of the same Regulation, 
" with like sanction ", shall be omitted. 

0 .-. .. . , 

e 





















lcss he has a customary right to receive remuneration 
f  om tll~111 UI' U L I ~ ~ W  Ille .Deputy Co~ulniseioiicr 
directs that he be paid hy them and not by the sardar 
who appointed him. 

6 The Deputy Cominissioner shall determine the N umber of 
chaukidurs number of cltaukidars to be elnployed in each village : for 

Provided that, without the previous sanction of village. 
the Commissioner, there shall not be more than one 
cI1~~i;111ciiiai* for every sixty Louses. 

7. The amount required for the salaries and f$g6::d 
equipment of the sardars, deputy sardars and chauki- of sardiare, 
dars employed uncley this Regulation shall be deter- :;:;:; rind 
m i n d  bp the Deputy Commission~r : chankidars. 

Provided as follows :-- 

(a)  the salary of a sardas shall not be less than 
eight rupees, nor niore than twelve rupees, 
per mensem ; 

(b)  the salary of a deputy sardar shall not, he less 
than six rupees, nor more than eight 
rupees, per meiisem ; 

(c) the salary of a chaukidar shall not be less 
tlian two rupees, nos more than six rupees, 
per mensem ; 

(clj  in  determining the salaries of tho ~ a r d a r ~ ,  
deputy aardars and chaukidars employed as 
a l ~ ~ e s a i d ,  llie Deputy Commissioner shall 
take into consicieration the value of any 
cllaltran lands wllicli may be held by them, 
or bo providod foY thcm by thc zaininda~g, 

L 

.A under- lenure-holders os villagers, and any 
customary payments made to them by 
the viiittgers in money, in produoo or in 
kind. 

8. (1) Where a zamindsr or under-tenure-holdc P" llents 
z(11nindars 

holds subject to the condition, expressed or implied, ,, ..dB,. 
oll s~~pportiag the police wilhin his za:nindt~ri or leuule- 

undcr-tcnurc, hc shall Isc linblc to pay the amoulit holdeis. 

de~eriiiined by the Deputy Co~nmissioner under sec- 
tion 7 : 4 

Provided 
D 



Provided that the Deputy Coinmissioner may, 
with the previous sanction of the Commissioner, in 
any case, after recording his reasons i n  writing, 
abstain from enforcing the said liability, or enforce 
the same only in part. 

(2) The amount due under sub-section ( I )  from 
any zamindar or under-tenure-holde~ shall be  paid in 
instalments to be fixed by the Deputy Commissioner; 
and, if any instalment is not paid on the due date, 
the Deputy Commissioner shall recover the  same by 
the process prescribed for the recovery of arrears of 
Government revenue. 

V~Ilage- 
ass~ssu~ent* .  

9. (1) I n  cases other than those referred -to ig 
section 8, and in cases in which the liability under 
that section is not enforced or is only partially en- 
forced, the amount required for the salaries and equip- 
ment of the sardars or deputy sardais and chaukidars 
employed under this Regulation, togsther with a sum, 
not exceeding two annas in the rupee of that  amount, 
to provide for payment of the costs of collection (in- 
cluding the remuneration of the pcrson making the 
collection) and the keeping of accouilts and for losse~ 
from the non-realization of sums froin defaulters, shall 
be assessed on each village. 

(2, Every owner or occupier oP a house or land ' 

in any village, and every zamindar or under-tenure- 
holder who has a kachah~i for the collection of rent 
within the village, shall be liable to the said assess- 
ment. 

List of 
payments. 

10. (1) The total amount payabll: by each vill3pe 
shall be fixed by the Deputy Cotnmissioner; ant 
thereupon the headinall or headmen of the village, or, 
in areas in which there are no headmen, such persons 
as the Deputy Commissioner ma.y appoint in this be- 
half, shall propare a list showing- 

( a )  the amount payable by each person liable to 
assessmelit in the village, ,;nd i 

(b)  sucli customary payments re'erred to in prq- 
' 

viro (cl) to section '7 as ha-e  not been dis- - 1  



191 0.1 Solzthnl P a ~ g a f i a s  PZZLPYZI Police.  

continued by order of, the Deputy Commis- 
sioner. 

(2 )  If, within three months after the Deputy 
Commissioner llas fixed the amount payable by any 
village, the said list has not been prepared, the Depvty 
Commissioner may adopt either or both of the follow- 
ing courses, namely,--- 

(i) he may impose a daily fine of one rupee an 
the person whose duty it is to prepare the 
list, to be paid until the list is prepared ; 

(ii) he may cause t,lie list to be prepared by such 
other means as he thinks fit. 

(3) Every list prepared under this section shnll, 
with the sanction of the Deputy Commissioner, be 
published at  some caispicuous place within the village 
to wEch i t  relates, and s h a l  reniain in force untll 
altei-ed with the sanction of ,the Deputy Oommis- 
sioner. 

11. The arriourlt a t  which each persoll is asseaed Nature andl 
under section 10, c l a w  (a) ,  shall lie fixed accudiug ~ ~ ~ ~ , " ~ ~ ,  
to the circumstances and the property to be protected 
of that person : 

Provided as follows :- 

( a )  the amount to be assessed oil any one pewm 
shall not excecd one rupcc pcr mensem in 
the case of a zamindar, under-tenure-holtler 
or trader, or eight anlias per melisem in  the 
case of an crdinarg raigzt ; and 

(b) every person ~vlio is, in the opinion of the 
Deputy Commissioner, too poor to pay hdf  
a11 anna per nlensem shall be exempted 
frcm assessment. 

12. (I)  The Deputy C~mniissioiie~ may, from time Alteration of 
to timo, alter the amount tlscc~sed on any ~iillagc. village- 

asaeesmenl, 
(2) Before the month ot October in the yczr ; ; i y ; ~ d ~ a -  

immediately precedine that in  ~ ~ r l ~ i c h  any alterali In revised list 
mxle under sub-sect1011 (I) is to take effect, lhe of mcnthly 
Deputy Commissioner shall give nclt'ice of the alte -a- paymenta, 



Revision nr 
ctrnfirma:it~n 
of asqess- 
meut. 

Assessment 
and C U S ~ O -  

mary pay - 
ments realiz- 
able in in- 
~tnlmcnts.  

Collection of 
assessment 
and cnsto- 
mary pay - 
ments. 

Payment of 
dues by per- 
sons whose 
duty i t  ia to 
make collec- 
tions. 

List of de- 
faulters and 
application 
for  d i s t r~ in t .  

- %$ 
tion to the person or persons whose duty i t  is to pres  
pare the list prescribed by section 10 ; and thereupo* 
a revised list of the sums payable by each person shall! 
be prepared in the manner prescribed by that section. 

13. Any person who is dissatisfied with the amount 
at which he has been assessed may apply to the Deputyz 
Commissioner, either orally or in writing, for a revision 
of the assessment ; and the Deputy Commissioner 
may amend, remit or confirm the assessment. 

14. Every amouiit assessed under this Reg 
lation, and all custonlary payments referred to 
section 10, clause ( b ) ,  shall be realizable by suc 
instalments and on such dates as may be fixed by th 
Deputy Comn~issioner, I 

45. (1) The headman or other persoil whose 
duty it is to prepaye the list pre8cribed by section 10 
shall collect the amount payable under section 14 
by each of the persons named in the list, and sllall 
gra,nt receipts for the same. 

(2)  I n  any village in which two or more pereoizs 
are charged with the duty of preparilig the list 
prescribed by section 10, those persons, or, if t h ~ y  
fail to make the appointment, the Deputy Commis- 
sioner, shall appoint one of their nurnber to receive 
the collections from the others and keep the accounts 
of the collections. 

16. The person whose duty it is to make .the 
collections referred to in section 15 shall pay, 
through such officers and on such dates as the Deputy 
Commissioner may direct, the dues to meet which - , 
the making of such collections is authorized. 

4'7. As soon as may be after any payment has 
become due under section 14, the person. whose duty 
it is to collect such payments shall prepare s list of 
the persons who have failed to pay the amounts 
due from them, and shall a p p l ~  to the Deputy Coi~l- 
missioner for the attachment and salc of any move- 
able property belonging to tllc defaulters, a t  the 
same time publishing a copy of tlic list at  scme 
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Xofithal Stlvganas Rzcval Police. 
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icuous place within the village to which i t  
9 

order thereon as be may think fit. 
9. ( I ) .  Whenever the Deputy Commissioner im- Distress- 

ler. ' a fine under sectioli 10, sub-section (2 ) ,  he inay marra"s, 
a warrant' in the form set forth in the 8che- 

he same. 

n the others and 

9 









TBE BRITISH BALUCHIX'I'A N BAZARS 
REGULATION, 1910 (V o~ 1910). 

a e C O N T E N T S .  

CHAPTER I. 

I. Title, extent and commencement, 

g CHAPTER 11. - 
OFFICERS AND SERVANTS. 

@ 4. Einployinent of officers and servants. 
5. Pensions and other allowances of officials not being 

Govern~nent servants. 
Pensions and other allonrances of Governnlent 

servants. 

COKTRSCTS . 
6. Authority to contract and illode of executing 

contracts. 

DELEGATION OF AUTIIORITY 

7. Delegation of authority. 

l u .  W ater-tax. 
11. Notificatio~ of and power to abolish and reduce 

taxes. 
12. P o w e ~  

'&ce ??i,~e annas .] 
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REGULATION No. V OF 1910.' 

~ ~ e o e i u c d  the  assent of the  Governo~a General on  t h e  21st 
Sez1tembe~ 1910; and p b l i s h e d  ~ I L  t lw Gazette of India  ' 
on the 1st October 1910.1 

in British Baluchistan; I t  is hereby enacted as 

CHAPTER I. 

P~XEI IMINARY. 

(3) It shall come into force a t  once, but i t  shall 
flat be operative except in such local areas as may be 
declared to be bazars under this Regulation. 

2. I n  this Regulation, unless there is anything D,hi,i,,,. 
repugnant in. the subject or context,- 

(i) " bazar " means any local area declared by 
t; ,gr under this Regulation to be a bazar : 

(ii) " Chief Commissioner " means the Chief 
Cominissioner of British Baluchistan : 

(iii) " Comn~issioner " mea,ns the Revenue 
Commissioner in British Baluchistail : 

(iv) " Deputy Commissioner " mea.ns the 
Deputy Commissioner for the time being 
exercising -jurisdiction within a bazar* 





. .  . . 

0. -J Razars (Br i t i sh  Baluchistan).  

(CjLapt" 11.-Oficgrs and Servants . )  

provided that  no military cantonment or par t  of 
a rniltary cantoilment shall, without the consent of 
the Governor General in Council, be comprised in 

provided also that  no town or village or group of 
towns or villages shall be comprised in any such 

if i t  contains more than ten thousand 
inllabitants according to the returns of the most 
recent official census or is a purely agricultural 

CHAPTER 11. 

OFFICERS AND SERVANTS. 

(a )  grant hiin leave-allowances ; 









. . 

BazaTs (British ~aluchistan). n 

(enapt" ~~I.-Taxation.) 

In 
section " annual vahie" means the  -, 

,, annllal rent for which 
buildings or lands liable 
be expected to let. 

Deputy Comnlissioner has, w i th scaven~ in~~  

to any buildings or lands, in exercise of the  
collferred by this Regulation, provided fo r  

erformance by officers or servants of the bazar 
ted under this Regulation of the duties 

by sweepers, he may, with the 
ous sanction of the Chief Commissioner and  
8 manner by this Regulation directed, impose 
tllose buildings and lands, in  addition to any 

er tax imposed upon them under this Regulation, 
,, to becalled the scavenging-tax, a t  sucll rate 
f such alnou11t as he thinks fit : 
provided that in fixing the rate or amount of 
h tax regard shall be had to the principle thr t  
total net proceeds of the tax sllould not exceed 
cost of tlje of the said duties. 
10. Besides tile taxes mentioned in the foregoing ""ter-""x 
ens, tho Deputy Commissioner, with the p~evinus 
tion of the Chief Commissioner, may, for the 
pose of oollstructing or maintaining n70rlis for 
supply of water .  to a bazar or paying the 
cipd or interest of any loan raised for the 

struetion of such works, impose, in the m ~ n n e r  
s Regulation directe.d, a. tkx, to be called the 
-tax, upon buildilrgs or lands in a bazar wllich 

situated that  their occupiers call benefit by 

t required for  tlie said purpose. 

after i t  has been notified. 





, , Bazars (British lialuchistan). 
(Chapter I I l  .-Tamtion.) 

Paver to  cx- . 

(b) communicate to tha.t officer a.ny information 
and exhibit to him any bill, invoice or 
doculnent of a like nature that he nlay 
possess relating to the article. 

20. If after the imposition of an octroi-tax any P O W O I . ~ ,  

_ _ ; ; _ ___,_"..AX.- 

_ ^ _ _ _  __--.-^* 
_ __^__X_. __ __ ,". "- -~-*- 





1910.~ ~ a z a r s  (Br i t i sh  Baluchistan). 4 

fCiaPtPr IV.-Bazar Fund and f ' ~ o p @ r t ~ . )  m % 

CHAPTER IT. 

B A ~ A R  FUND AND PROPERTY. 

24, ea~ l l  bazar there shall be formed aconstitution of Bazar 

Bazar ~ ~ ~ d ,  and there shall be placed to the credit~und. 

(a) all sums received for expenditure on a bazar 
under this Regulation Or otherwise; 

( b )  all fines realised in cases in which prosecu- 
tions are instituted under this Regulation 

4 .  or the rules made thereunder, or under ,A 

sectioll 34 of the Police Act, 1861, .)r 
u n d a  the Prevention of Cruelty tc, 
Animals Act, 1890, for offences ~ r n m i t -  
ted within the bazar ; 

(c) the balance (if any) stallding at the credit of 
any Local Fund existing at  the 'ate on 
which this Regulation becomes c? 'tive, 
for the benefit of the bazar ; and 

(d)  the proceeds of such property, moveabG and . 

immoveable, as may for the time being 
,be admilli.stered for the benefit of the 

d t l~is fund, together wit,h all property purchased 
its expense, sllall be vested in  the Chief Commis- 

2 )  The property referred to in clause (d) of sub- 
tlon ( 1 )  includes- 

(a )  land or other property acquired bj7 the 
consistent with t] *Deputy Commissioner for local public 

purposes or under competellt autllorit~ 
constitukd the property of the Bazfi,r 

(b) dust 
9, 11 

























1910.1 . Bazars (British Baluchislan). 
(Cl~apter V.-Powers for Sanitary and 0 t h ~ ~  e+% 

Purposes.) 

5.4. If any building, wall or structure, o r  any- ~ u i ~ d i n k ,  
thing affixed thereto, is deemed by the Deputy corn- zF;poF ruin- 
missioner to be in a ruinous state or in any way dallgerous 

dangerous, he may, by noti& in writing, require the 
owner or occupier thereof forthwith either to remove 
the same or to cause such repairs to be made to i t  
as he considers necessary for the public safety ; and, 
if i t  appears to him to be necessary in order to 
prevent imminent danger, the Deputy Commissioner 

Po:ver to 56. The Deputy Comxnissioner may, by notice in  t r ~ n ~  . hedges 

writing, require the owner or occupier of any land and trees 

within three days to cut or trim the hedges thereof streots. bordering on 
bordering on any street, or brsnches of trees growing 
thereon which overhang any street and obstruct the 
same or cause danger therein or which so overhang 
any well, tank or other water-source as to be likely 
to pollute the water thereof. 

57. I f  the owner or occupier of any building or Power to 
have build- land suffers the same to be in a. filthy or unwhole- insor land 

soine state, the Depnty Cornmissioner may! by noticecleansod. 
in writ ing require him within twenty-four hours 
to cleanse the same or otherwise put i t  in a proper 

58. If any building appears to the Depu.ty Com- Powers in' 
respect o f '  missioner to be uzfit for human habitation in con- buildingun- 

so 



B a ~ a ~ s  (B7.itish Balucl~is tan) .  [REG, v 
9 

( C h a p t w  V.-Powers for Sanitary and other 
Purposes.) 

so used until the Deputy Comnlissioner is satisfied 
that it has been rendered fit for such use. 

reasonable time to be fixed in the notice. 

manure or the irrigation so reported to be injurious,. 
or regulate such cultivation, use or irrigation by 
imposing such conditions thereon as may prevent 

Provided that,  when on any land to which such 
notification applies the act prohibited has been 
.practised during the five years next preceding the 
not,ifica,t,ion in t h e  or4 ina,ry conrse of hushandry, 
*compensation shall be paid from the Bazar Fund t o  
all persons interested therein for any damage caused 
,to them by the effect of such notification. 

(2) Whoever cuitivates, uses manure b r  irrigates 
in disregard of any prohibition or conditions notified 
under sub-section (I), shall, on conviction by a Magis- 
trate, be punishable with fine which may extend to 
fifty rupees, and with a further fine which may 
extend to five rupees for every day after the date of. 
uch conviction during which t.he offence is proved 

iefore a Magistrate Fo have been persisted in. 













( C h a p t e r  VI.-Offences a f fec t ing  t h g  Puli :ic Heal th ,  
S a f e t y  or Cowoenience.) 

%iscimrging 70. Whoever, without tho permissio:n of tha 
Deputy Commissioner, causes or knowingl\v or negli- 
gently allows the water of any sink, sewer ; r cesspool. 
or any other offensive matter to pass or be put  upon 
any street or public place or into any sewel' or drain 
not set apart for the purpose, shall be p lnishahle 
with fine which may extend to twenty rupees. 

ment of the Deputy Commissioner, shall be iiunish- 
able with fine which may extend to fifty rupe3s. 

water is or may be derived for publk use, sl all be 
punishable with fine which may extend to twenty 
rupees, and, when a notice has been issued, with a 
further fine not exceeding five rupees for eac : day 
during which the offence is continued after the lapse 
of the period allowed for removal. 
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1910.] Baxars (British Baluchistan). 
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(Chapier VI.-Ofences affecting the Public Ilealtli, 
Safety or Convenience.) 

give tc prevent them from becoming a nuisarlce, or w 

keeps any other animals so as to be in ju r i~us  to 
health or to become a nuisance, shall, on con1 iction, 
be punishable with fine which may extend to lweniy 
rupees, and with a further fine which may extend to 
five rupees for every day after the date of t1.e con, 
viction during which the offence is proved bcfore a 
Magist,rate to have been persisted in. 

75. Whoever feeds or allows to be fed any Feeding ani- 
animal which is kept for dairy purposes or i lay be mals on de- 

lete~ious 
used for food on deleterious substances, filth or refuse substances. 1 
of any kind, shall be punishable with fine which may - -tend to fifty rupees. 

77. Whoever discharges fire-arms or air-guns or Discharging 
fire-arms, lets off fire-works or fire-balloons, or engages in any fi re-works, 

gaine in such a manner as to cause danger to persons etc. 

passing by or dwelling or working in the neighbour 
hood or risk of injury to property, shall be ~ u n i s h -  
able with fine which may extend to twenty rupees. 

78. Whoever, being a camel-driver, om ts, on contl-01 of 
camels. being requested to do so, to remove his camel so fa r  

I as mag be practicable to a safe distance 3n the 
approach of a, horse, whether ridden or driven, shall 
be punishable with fine which may extend to twenty 

79. Whoever, being the owner or per;on in :;::::& 
charge of any dog which is likely to annoy or Intimi- a t  largo. 

date passengers, neglects to restrain i t  so ,hat i t  

80. ( 2 )  The 
3 1 

e 





























Upper Burma Oil-Fiedds. 

13. (1) An  order made by the Warden under Revision of 
orders of 

this Regulation shall be subject to review and revi- Warden. 

sion in the same manner and to the same extent as 
an order of a Revenue-officer under sections 10 and 

1889. tion, 1889. 
(2)  Save as provided by this section, no appeal 

shall lie from any order made under this Regulation, 
but such order shall be final and shall not be liable 

*to be contested by suit or otherwise. 
14. The Local Government may revoke any Power of 

Local Govern- grant or lease and take possession of any well or site ment to 
in re(sJpect of which there has. been committed a revoke grants 

breach of any, rule made under this Regulation to 

other land, or to establish any lien upon 
or other interest in any such well or well- 

7 
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REGULATION No. I OF 1911. - 
A. Regulation to provide for the substj~tution 

of references to the North-West Frontier 
Gazette- for references t o  the Gazette of 
India in certain enactments. 

W H E R E A S  it is expedient to provide that refcr- 
ences . to the N0rt.h-West Frontier Gazette shall 

be substituted for references to thc Gazette of India 
in  certain enactments; It is hereby enacted as 
follows :- 

I. This Regulation may be called the North-West short, tit~,. 
Frontier Gazette Regulation, 1911, 

shall be substituted. 

s 

?Price otce nnna.] 

4 
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(a )  the applicant slzall be incompetent to transfer 
or create any charge on, or interest in, his 
property or any. part thereofj or to enter 
into a contract which may invo!vc him i n  
any pecuniary liability ; and 

'' ( B )  all suits and proceedings in ally Civil Court in 
respect of ally claiili against the applicant 
shall be stayed, and no fresh suit or pro- 
ceeding shall be instituted in respect of 
ally such claim .in ally Civil Court. 

''-,.. -8. Nothing in section 7, clause (a), shall- 
(a) apply to debts due or liabilities incurred to the debt'. 

Governinent, 
( b )  apply to dehts or liabilities whicli a.re incurred 

for necessaries for the mainteilance of the 
a-l)plicant or his family, or for the due 
observa-11ce of funeral and other ccrcmoilies 
to the cxteiit approved by the Commis- 

(c) affect the capacity of the nl~plicant to enter 
into a contract of marriage : 

Provided that he shall not incur in connect.ion 
~Tit13. such contract of marriage any pecu- 
niary lial~ility except such as the Commis- 
sioner, having regard to the pwsona,l lasv to 
which he is subjeyt, and his rank an4+ 
circumstances, may in writing decla,re to be .. - 

$0. When the period for the s~bmission of state- Statpmelltof 
c l s i l ~ ~ s  and lnelnts of claims under section 6 has expired, tile 

Cornn-iissioner shall prepare-- 
la,) a scl~edule of sucll clztims, and 

































B a m r a  Forests. [REG. III 

(Chapter 11.-Reserved Forests.) 

(h) erects any building or makes any enclosure; 
(i) enters into a fenced enclosure; 
(j) in contravention of any rules which tlie 

Local Govkrnment may prescribe, shoots 
or fishes; 

(k) ,  sets snares br  traps, or poisons water ; 
shall be punishable with imprisonment for a terrli 
wliich may extend to six monLhs, or with h i e  not cx- 
ceeding hve hundred rupees, or with both, and shall, 
In adaition tliereto, be liable to pay sucli compeiisa- 
tion for damage done to the forest as the coiivlcting 
lvlagistrate. may direct. 

(2)  When the person who is in charge of cattle 
which have been permitted to trespass in contraven- 
tion of clause ( c )  of sub-section (1) is a chlld under 
the age oi slxteen years, the owner of the cattle shall 
be deemed to be a person who is gullty of an oft'ence 
withln the nieaning of that clause. 

(3) Nothing in this section shall be deemed to 
prohibit-- 

(a) any act done by permission in writing of 
the Porest-ohcer or under any rule made 
by the Local Government, or 

(b) the exercise of ally right recorded a t  settle- 
ment or created by grant or contract 
made by or on behalf of the Local 
Government. 

Porfeiture of 10. The penalty provided in section 9 may, in 
implements, 
cattle alld the discretion of the adjudicating Magistrate, be 
conveyances. accompanied by the forfeiture of all implementls, 

cattle or conveya.,nces used in the commission or 
furtherance of the offence adjudicated; and all 
forest-produce illicitly obtained shall be restored to 
the Government Forest Department. 

Power to  11. If tlie Local Government considers it advis- 
constitute 
llew able to constitute any area as reserved forest beyond 
as reserved that demarcated a t  settlement, the provisions of the 
lorests. Indian 

10 



(Chapte~:  11.-lieserved Forests. Chapter  111.- 
Waste-lands.1 

18784 India11 Forest Act, 1878, Chapter 11, sections 3 to 21, 
shall a,pply . 

f 2. (I) The Local Government may, with pre- power to 

vipus sanction of the Governor General in Council, declare fore$ 
by notification in the official Gazette, direct that, ::s~:y"fl: 
from 8, date to be fixed by such notification, any re- 
served forest or portion therepf shall cease to be ,z 
reserved forest. 

(2) From the date so fixed, such forest or portion 
shall cease to be reserved; but the rights (if any) 
which have been extinguished therein shall not re- 
vive in consequence of such cessation. 

CHAPTER 111. 

18. (1) Subject to the rights and powers of the Rights in 
Government in respect to seigniorage and forest wask-hnds. 
conservancy as defined in this Regulation or in rules 
made thereunder, and subject also to the claims c~f  
right-holders not being owners of the soil, all waste- 
lands are the property, held jointly or severally, as 
the case may be, of the land-owners of the village i n  
whoso boundaries they are included; and such land- 
owners are entitled to use free of charge for their 
own domestic and agricultur a1 requirements any 
trees and f orest-produce found in those waste-lands. 
But they shall have no right or power to sell any 
trees or brushwood growing in such lands except 
with the permission of the Deputy Commissioner or 
other officer authorised by the Government a>nd 
under such coilditions as the Depnty Comnlissioner 
or 01,her officer aforesaid niay inipose; and all such 
sales shall be subject to payment to the Government 

- of seigniorage-fees as provided by section 29. 
(a) The 

I I 
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i iaxarn P o w i s .  

(Chapter III.- Waste-lands.) 

(2) The claims of right-holders other than land- 
owners of the village shall be recognised to the ex- 
tent defiilcd and recorded at settlement, or, in case 
of doubt, or dispute, 'to the extent which may here- 
after be defined by the Deputy Coinmissioner with 
the sailction of the Local Go~7erninent, and the exer- 
cise of such rights shall be subject to  the provisions 
of this Regulation and the rules made thereunder. 

(3) All deodar trees in the Kaghan Ilaqa shall 
be deemed to be the property of the Government, and 
nothing in this section shall be held to affect thc 
right of the Governilleilt thereto. 

Power t o  
protect 

14, (I) TVheneves it appears to be necessary t u  
wasbs-landh, prohibit the breaking up for cultivation of waste- 

land or its occupa,tion as sites for sheds, buildings 
or enclosures in order to  the better protection of- 

(a)  the crests and slopes immediately below the 
crests of hills within the limits of tree 
vegetation, 

(b) eatcbment-basins of streams, torrents or 
ravines, 

( c )  the banks and beds of rivers, streams, tor- 
rents and ravines, 

(d) steep slopes, 
(e )  waste-lands which, though not situat~tsd in 

amy of the above positions, are neverthe- 
less of such value or utility for the sup- 
ply of forest-produce 01- nthmwise that  
their breaking up or occupa%ion would 
in the judgment of the Deputy Commis- 
sioner be inadvisable, 

the Deputy Co~nlnissjoner may issue orders prohibit- 
ing the breakir~g up or occupation of such waste- 
land, and defining the area to which such prohibi- 
tion shall extend, and inay cause the l in~i ts  of such 
area to be sho~vla on the village-map and to be de- 

marcated 
12 



IIawa11a Fovssls, 

(Chapter IT1.- Waste-lands.) 

ma.rcated on the ground with boundary-marks so far  
as may be necessary. 

(2) All orders passed by the Settlement-officer 
1892,. under section 11 of the Hazara Forest Regulation, 

1893, a t  the second regular settlement of the Razara 
District shall be deemed t.0 be orders passed under 
this section, 

(3) No such order as is referred to in sub-section 
(1 )  or sub-section (2) shall be cancelled by the Deputy 
Commissioner without the sanction of the Revenue 
Commissioner, but the Deputy Conlmissioner may 
from time to time revise such orders by altering the 
boundary of the protected land so as to exclude any 
particular plot the protectron of which may appear 
to be unnecessary. 

15. ( 1 )  If the Deputy Commissioller is of opin- Power t,, 
ion that  in any estate the supply of grass, trees or :kEla 
brushwood is not adequate for the present and pro- r,, groath  
spective wants of the residents hc may direct that  of grass, 
an area of waste-land not exceeding one-fifth of the trees or 

b~aqhmood 
total uncultivated area of the estate shall be set 
apart in a convenient and suitable position, and may 
record a proceeding providing- 

(a )  for the prohibition within this a.rea of all 
or any of the a,cts detailed in sub-section 
( I )  of section 9;  

( h )  for the enjoyment of its produce by t.he re- 
sidents of the estate and any other right- 
holders and for tJhe due regnlat,ion of 
that enjoyment; 

( c )  for the recovery of costs of management of 
the ares from the said residents and 
right-holders. 

(2)  No compensation shall be clainiable by the 
owners or other right-holders of such land ir? respect 
of any orders passed nndcr this section. 
- 16. If in any case. such proportion of the, land- Power tc. 

on7ners of the estate as pay not less than t , ~ o - t h i ~ d s  
of 
la  



Tiuxara Forests, 

( ~ l z a ~ ? t e r *  I I l . -  Waste-lands.) 

ravines or landslips, he may issue special orders pro- 
llibiting within the area likely to be affected or t ha t  
adjacent thereto all or any of the acts detailed in 
sub-section ( I )  of section 9, or permitting them oilly 
on such conditions as he may see fit to impose. 

(2) I n  case of any contravention of orders issued 
under sub-section ( I ) ,  the Deputy Commissioner may 
direct that  no trees he felled in the waste without 
the previous permission i11 writing of himself or of 
such o%cials as may be authorized by him in this 
behalf; and if pernlission to sell brushvrrood has been 
accorded he may cancel such permission. 

210. Every 













Wnzc6ru Z?oslests. 

(Gh,npter Vl.--Dri f t  and S'trundecl Tin7;ber.) 

33. ( 1 )  When ally such statement is presented as 
aforesaid, the Forest-officer may, after ~nalting such 

such tintbey. inquirv as he thinlrs fit,, either reject the claim aft. 
recording his reasoil for SO doing, or deliver the ti1 
her to the claimant. 

(2) If such timber is claiined by inore tlmn one 
person, the Forest--oficer 11iay eit8her deliver the salu 
to ally of such persons whom he deems entitled there- 
to, or may refer the clailnallts to the Civil Courts. 
and retain the timber pending the laeceipt of a11 order 
fronl 2ny such Court for its disposal. 

person under t,his section. 
(4) NO SLIC~I timber shall he subject to prows$ of 

a,ny Civil, CJrimii~al or R,evenue Court until it has 
been delivered, or a suit has bee11 Isronglit, a s  provided . i n  this section. 









(Chh2jt~r VIJ.---Penlalti~s a?zd Procedure.) * 
I 

41. I n  all cases of illicit cultivation in ally 

two years, or for such longer tilne as may be necessjiry 
for the reproduction of any tret:s, brusl~wood o r  turf  
tha t  inay have been des t ro~ed  in order to i ts  culti 

42. (1 )  Ally Revenue, Police or Forest ofice 

(0) any forest-produce which he has reasoil lo 
believe has been obtained or is being 
transported cont'rary to ally provision of 
this Regulation or of ally rules or orders 
made thereunder ; and 

(b) ally tools or carriage, wagon, cart, truck 
other vehicle used in the commissioi~ 
any offence against such Regulatior 
rules or orders. 

(2) Such seizure shall be reported for'thwith to 
the nearest Miagistrate 1ia.ving jurisdiciion in re- 
spect of such offencc. 

(3) All foi-est-produce in respect of which a.n 
offence under this Regulat.ion or any ~ u l e  made* 
thereunder has been conznzitt.ed, a,ny tools, or 
carriage, wagon, cart or other vehicle used in co111- 

(4) When the offender is  not know11 or c:a.nnot be 
found, the l4:agistrate m,a.y, i f  l ~ e  finds that  an  
offence has been committea, direct that  ally t l ~ i n g  
seized under sub-section ( I )  sha.ll be confiscated. 

PuuisLmont 48. A~ny Forest-oflices or Police-oflicer who vesa- 
f"!'wl'on~ol eelau re. tuiously and nnllecessarily sdizcs any property *on 

pretence of seizing property liable to confiscation 
.under this Regula.tion. sha.11 be pul~ishable with im-  

































I)ivisional lecto~: in otliel. cases if t l ~ e  sell t,ence excaecls three 
months' iinprisor~ment or oue l~uudred rupees fine. ---.- 

Providecl that iiothing in this sect:ion shall apply 
to an appeal by a 111-isoncr. 

Providecl tllstt the iiioutlis of June, July, August. ' ' 
ancl September shall bc excluded in reckoaing such; 





(Chaptef -  T Y .  - Ci@z'l Jzlstice.) . 
(4) The officer trying the. suit shall inalre a 

lrlemoraudum of the evidence of each witness as it is 
given, aacl shall, after the co~lclusion of the h a r k g ,  
pronounce judgment in  open Court either in the 
presence of the parties or after notice to them. Tho 
jutgnieut shall be i n  ~vriting and shall co~itaiii the 
]?omts for deterlninatioii sllcl the decision thereon. 

26. (1) An alq~eal sllall lie from the decision of 
the aiilin to the Inspecting officer or to the Collector. 
The Collector inay transfer any such appeal to  the 
Inspecting officer or any other of his Divisional . 
officers for disposal. 

(2)  ?\To appeal shall ordil~arily lie from a decision 
of the I~lspecting officer i11 the exercise of liis original 
jurisdiction, but an appeal inay 11e aclinitted by thc 
Collector if  sufficie11.t grounds are shown. From a 
clecisioa of a Divisioilal officer in the exercise of liis < 
o~iginal jurisdiction an appeal sllall lie to the Collec- 

(3)  Save as otherwise provided in section 31, a n  
appeal shall lie to the High Court from any decision 
of the Collccto~ in the exercise of his origina'l juris- 

27. Tlie provisions of sectiolxs 15, 16, 1 7 ,  18 and 
sections to 10 shall also apply to civil cases. 

But the Collector or the Inspecting officey iliay exe- 
cute his ovr7n decrees if convenient. 
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REG. IIH, 191.3. ] 

T H E  SCHEDULE-contd. 

h'umber and year. Places in which in 

' PART 11.-Acts of the Governor Genemi' 07 Iq~d ia  in .Golcnecl-- 
coutd. 

X I  of 185 . . . The State Offences Act, 1867 . l d e  whole district. 

1.1-I.of 1858 . . The State Prisone~s Act, f858 . Ditto. 

XLVof 1860 . The hd ian  Peurul Code . . Ditto. 

I11 of 1864 . . 'The Foreigners Act, 3 864 . . 
IV of 1869 . . The Indian Divorce Act . . 
VII of 1870 . . The Court-fees Act, 1870 . . The Angul Sub- 

- .  
I of 1071 . . The Catlle-trespass hot, 1871 . The vhole district. 

I of 1872 . . The Indian Evidence Act, 1872 . 
111 of 1872 . . The Special llarriage Act, 1872 . 
X of 1873 . , The Indian Oaths Act, 1873 , . 
I1 of I874 . . The Administrator General's Act, 

1874. 

IX  of 1874 . . The Europeau Vagrancy Act, 1874 . 
X l V  of 1874 . The Scheduled Districts Act, 1874 . 
I of 1878 . . I he Opium Act, 1878 . . . 
VI of 1878 . . The Indian Treasure-trove Act,, 

VlI I  of 1878 The Sea Customs Act, 1878 . . 

Act, 1881. 
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